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PROF, SHER SINGH : There is pro-
vision for licensing in the parent Act. We
are following a progressive policy and the
State Governments are giving licences
cither t0 public sector or co-operative
societies, not to individual owners.

MR. DEPUTY-SPEAKER : The ques-

tion ja :

“That the Bill further to amend the
Rice-Milling Industry (Regulation)
Act, 1958, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is:
*“That Clauses 2, 3, and 1, the Enacting

Formula and the Title stand part
of the Bill."

The motion was adopted.
Clauses 2, 3, and 1, the enacting For-
mula and the Title were added

to the Bilf.
PROF. SHER SINGH : Sir, ] move :
That the Bill be passed.”
MR. DEPUTY-SPEAKER : The ques-
tion 18 !
“That the Bill be passed.”
The motion was adopted.

15.15 brs.

STATUTORY RESOLUTION RE:
DISAFPROVAL OF DELHI UNIVER-
SITY (AMENDMENT) ORDINANCE

AND

UNIVERSITY (AMEND-
MENT) BILL

MR. DEPUTY-SPEAKER : We now
take up the Statutory Resolution by Shni
Hemendra Singh Banera seeking to dis-
approve the Dethii University (Amendment)
Ordinsince, 1972 and ulso the Bill further

DELHI
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to amend the Delhi University Act, 1922,
a8 passed by Rajya Sabha. The two will
be discussed together.

SHRI R. V. BADE (KHARGONE):
Mr. Banera is not here, Iam moving it

MR. DEPUTY-SPEAKER : All right.
Mr. Bade.

SHRI R. V. BADE : I beg to mowe :

“That this House disapproves of the
Delhi University (Ameadment) Or-
dipance,1972 (Ordinance No.5 of
1972) promulgated by the Presi-
dent on the 22nd June,1972."

JuTsaw W, O i T yemw
wiwd § fs o wfedg ogufe o & ardr
feqr qo Y w owwwy o, wEw % nff
wrar | Wi fe wfedr o aoard i
ww &1¢ awT gt ¥, o g gt ) ?
dfex oy gffdt o ft ax  wfede oy
fewr Wit ax & og faw a7d &1 oy W
*T & wyr a1 % wiferw @ e & qw
W g wifed ) dd B @ wew @,
wedy w1 o1 frefiwds @ fe nw w
& wrfed® ardr ®T & oW fwar mara
T ow § W wivdy & Of wew off
. & ¥ oy wae fem b

oty § o frier § o o fawr & & Rer
ot wrqw qyr fs e grer e few o wlif
arqt war § 7 wy vefed vt o
aw w1 @m wen § fF mimver wfey
¥ fod & fe:

““There is another observation we would
like to make before we part with
this topic. We think that apart
from Delhi University, the Central
Universities should function as *em-
tary teaching universifies”, that is,
these should not have affilisted
colleges.
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“In Delhi, for historical reasons, the
university has  both eaching and
affiliating functions. In our view
and taking into account the pattern
of development of Delhi University,
it would on the whole be an advan-
tage if the present character of the
university is maintained.”
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[Suri K. N. TIWARY in the Chair)
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€1 wifgd 1 That is only the whim of the
minister.
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“The Ministter's statement refers to
the Report of the Vice-Chancellor
of UGC Committee presided over
by the Vice- Chancellor of the Delhi
University. This report in its final
version contains some features which
the Vice-Chancellor found unaccept-
able. The Report, therefore, was
withdrawn from circulation at the
mstance of the Vice-Chancellor him-
'ﬂ_“

ATRY WEAWT § YF AAF F AW TAARAST
wfawr & I o fi & A 1 afk W@
giewt wfawA &t fodid s wtfewt &
& A0 & M s Wi @ awor
g7
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wxmoa) b Afer R e ¢ B
FET BT ATEY oF dErvaw gw el
wr v war § frw @ S frar & fw

total structure of the university.”

“The College Council has no adminis-
trative function . So, no amend-
ment was quite necessary for dele-
sating the power to implement
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decisions. [t is a semi-sutonomous:
body for under-graduate education
with powers relation to purely acade-
mic matter.”

w Qo1 ey § fv Wy ofongfee eifeor
w1 frfor fear o, a9 % weraaey W
feqr it fer o war § 6

The teachers referred to the disparity
of service conditions and emoluments.

wor uw awr f &g § fe qumpiew ¥
w1 % Tt o 1w Y gy E et e
L

“The college councils would bring the
colleges closer to the university.”

gew T wew ¥

There are no zonal problems facing the
umiversity. Problems are lated to areas
of functionmg; not zones. Besides,
problems pertain to both the colleges
and the Departments (i. e. wunder-
graduate and post-graduate wings).
Therefore, by separating the adminis-
tration of colleges, no solution would
be achieved "

“The Delhi University Teachers' Assp-
ciation cxpressed its fear in Februsry,
1972 and the Ministry of Educstion
gave an assurance. But the Ordinance

was issued when the University was
closed.”
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“It is an integral link between undergra-
duate education and post-graduate
education which has to a great extent
" gone to make Delhi Univeisity a major
Centre of learning recognised for its
relatively higher academic standards.”
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MR. CHAIRMAN .The rao!ntim il
before the House.

Now, the hon. Minister.

SHRI SAMAR MUKHERJEE (How-
rah) : Why is the Minister insisting to
pass the Bill in this session despite the seri-
ous opposition by teachers ? There is

MR. CHAIRMAN : Order, order. This
is not the time to put questions.

SHRI SAMAR MUKHERIJEE : This is
a serious thing. The Delhi University
is in a deadlock. The teachers have resor-
ted to strike. There is a strong oppositicn
to the Bill.........

MR. CHAIRMAN : 1 have called the
Minister.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): If the
hon. Member is going to interrupt me,
1 seck your protection, Sir.........

SHRI SAMAR MUKHERJEE : There is
a strike; there is a deadlock in the Univer-

MR. CHAIRMAN : He is speaking
without my permission. Nothing will go
on record.

SHRI SAMAR MUKHERJEE : **

PROF. 5. NURUL HASAN .: I beg
to move :

“That the Bill further to amend the Delhi
University Act, 1922, as pass¢d by Rajya
Sabha, be taken into consideration.”

Sir, T would like to make a few referonces
to the points that have been raised by the
hon. Member, Shri R. V. Bade. The first




S0 Ris and

«question thitt he raised was, in my opinion,
s extremely pertinent question as to why
wn Ordinance had to be issued, what was

the need for it; what was the urgency for it.

1 entirely agree with the hon. Member that
an Ordinance should not ordinarily be
issued and, particularly, an Ordinance
should not be issued, as far as possible in
the case of Universities,

So, on that point of view there is no
difference of opinion. But, in spite of
holding rather strong views in the manner
that I have indicated, I advised the Presi-
dent to promulgate an Ordinance and my
reason for that was as follows,

The University had been growing at a
very rapid rate. Since the beginning of
last year, the authorities of the University
were feeling deeply concerned about the
expansion of the University and the diffi-
culties that 1t was creating in the adnunis-
trative functioning of the University. The
number of students was increasing and
consequently the number of teachers was
increasing and the number of colleges
was increasing. The University at one
stage—this trouble started about two years
ago—thought that it might set up a second
campus and it sent a proposal to the Univer-
sity Grants Commisssion. The University
Grants Commisiion appointed a committee
to go into the whole matter. Ultimately
the University itself came to the conclusion
that establishing a second campus would
not be conducive to the solution of the
problems with which the University was
facsd. Thereupon , the Vice- Chancellor
felt that it might be better to set up yet
another university. That idea of setting
up another university was not acceptable
to Government for a variety of reasons—
I will ot go into these at this stage because
it i not absolutely germane to the issue
before the House. The University, there-
upon, started thinking of ways and medns
of solving the problem.
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Now, Sir, the increase in the number
of students is, by itsclf, not something
about which one would feel worried. If
the standard of admission goes down,
naturally there is cause for anxiety, but
merely the incrcase in the number of stud-
ents is not a cause for anxiety provided,
of course—and that is an important
proviso—that suitable facilities for higher
education can be made available, If the
number of teachers increases, then it becomes
possible for a university to go in for greater
specialisation, to have more cooperative
teaching, to have more cooperative re-
search, particularly inter-disciplinary re-
search which is now becoming more and
more significant and important in the Sev-
enties and is likely to become even more
s0 in the Eightics.

Small units are unable either to have a
sufficient numbers of teachers to cope with
all the new specialities by themselves or to
organise inter-disciplinary function. There-
fore, here was a body of students which
expanded now to something like over &
100,000 and a body of teachers which is
now about 4,000. But for administering,
there was only one Executive Council, a
fairly small Executive Council with no col
lege teacher represented on it. Now one Ex-
ecutive Council has to deal with the whole
lot of problems and, therefore, it becomes
difficult for an executive council to look
individually into the various types of
problems that are bound to arise if greater
attention is to be paid to the needs of the
colleges . . . (Interruptions)

1 wish the hon Member has bothered to
understand the problem. He is speaking
from his brief. Therefore, he can say
anything, 1 accept it. The only difference
is that I know it. I am mot hearing for
someon¢ and having a crack at the expense
of the House.

The point to be understood is that with
this increase in the numbers, some organi-
sational decentralisation was absolutely
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[Shri §. Nurul Hasan} the parent Act which has not bosn amendad
vital in orderto ensure that when we admit and there is no intention on thepart of the
now students in the University, thoyare not Government to take awsy this power of
Mft yncared for which has been happening the Academic Council. With your per-
year after year. It was, therfore, with this mission, I would mad this section ; sub-
particular objective in view that the clause (1).

Vide-Chancellor requested the Minister of
Bducation, yours truly, to advise the Visitor  “(I) All recognised teaching in comn-

to issue this Ordinance so that, as soon as ection with the University courses
possible, with the commencement of the shall be conducted under the control
new academic session, it would be possi- of the Academic Council by teachers
bie for a body with sufficient authority of the University and shall include
to go into the problems and see that the lecturing, laboratory work and other
students’ basic nesds and requirements teaching conducted in accordance
and the basic needs and require with any syllabus prescribed by the
ments of teachers are duly consider- Regulations,™

od before the session gets going. There-
fore, it was felt that if an Ordinance could ~ Therefore, to say thatthere was any question
bo issued, then it would be possible for ©Of delinking when I made this categorical
the University to go ahead with this parti- statoment in this House and which I madeit
cular schemeo. Now, that was the reason With a due sense of responsibility, I bad this
foe asaing the Ordinance. section in mind that the control of the Acade-
- mic Council is also absolute and is not likely
I will no very briefly deal with some of {5 be in any way affected or altered by the
the points which the hon Member has FfaiS= prongeal which T have ventured to place
ed. Firstly, he has referred to the Gajon- for the consideration of the House.
dragadkar Committess report and its re-
commendations :_hat its Dl‘ﬂﬁllt characler 1 Lould not like to waste the time of the
should be maintained. Now, Sir, I happen o4 i saying that I want to  pursue any
to be one of the signatories of that report yic in the University. 1 only wish the
apd Istand by 1t and 1 have attempted 10 15, Member had carefully studied the stat-
clarify in this house and the other House o oyt of 17 persons, there would be
that anything that [ am proposing for the 4.5 in the existing statutes which now will

cansideration of this august House doeS pgye 1, pechanged in thelight of the amend-
not militate l?i_nst the basic w. ments wom by the Rli)'lSlhh. Out
versity, That 1 No. 1. there were only two educationists who were

Secondly, I have clarified in no ambig- to be nominated by the Visitor. There
uous terms that I would consider any pro- were five Principals, five teachers of coljoges
posal for dehinking as & retrograde step two teachers nominated by the Academic,
fer the reasons ] have just now oxplained Council, two educationists not in the ser-
that I think accademically, it would be vice of the University, nominated by the
wrong. Now, the principal link of the Executive Council and the Chairman of
(niversity which maintains tho apex con- the Council. This was the statue which
trol,—after all, what is the main function was framed. It would, therefore, be very
of the University? It is the academic clear that there is no questionof the Visitor
function—teaching learning and rescarch,. attompting to dominate the college council
—now the apox body is given in Sec 7 of with his nominees.
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1 would also like to make a factual stato-
ment. In Fobruary, the delegation of
the Delhi University Teachers Association
meb me. At that time, although did not 1 give
an assurance, I told them this, that if they
offer any suggestion, 1 would be glad to
consider them. Now, from February till
the month of June, no suggestion were given
to me by the Delhi University Teachers
Association, and therefore, Sir, it is not
that { had given any assurance.

SHRI R. V. BADE : They have given
one suggestion that there shall be a Central
Executive Council. That suggestion was
given to you, 1 think.

PROF. 5. NURUL HASSAN : This
has not becn given ever till this day.

SHRI S. A. SHAMIM (Srinagar) :
This comes from Mr Bade. You can take
it up.

PROF. S. NURUL HASAN : 1 have
given a categoric assurance. 1 do not
believe in scparation of post-graduate and
under graduate education. 1 think that it
would impoverish under graduate educa-
tion which is very important. Sir. those
who think that under-graduate educaton
does not have high-enough importance,
ale those who arc, 1 beg Lo submit, eniterely
mistaken. Under-graduate  education,
post-graduate education and rescarch. all
the three are equally important for any
university if its academic lifc is to thrive
and therefore 1 would be the last person
to wish to separate under-graduate educa-
tion from post graduate education and
from research.

1 would like to take a few minutes of
your time to explain the main provisions.

SHRI R. V. BADE : I want to just ask
him whether he has received the Delhi
teachers Association Memorandum.

PROF. 3. NURUL HASAN : 1 have
not received.
43 LS8S./72--11.
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SHRI §. A. SHAMIM : Failure of the
postal department.

PROF. S. NURUL HASAN: The
first provision states that the colleges con-
ducting courses of studies in the professional
faculties would declare as ‘autonomous
colleges, with the consent of the colleges
concerned determined in a manner specified
by the Academic Council. | am not saying
in what manner this should be determined.
I am not even suggesting that this honour-
able and august House may say in what
manner the consent should be obtained.
1 leave 1t to the body exclusively of the
teachers, the Academic Council, to decide
in what manner the consent is to be taken.

With regard to the whole concept of
autonomous colleges, I wish to say this.
The autonomous colleges concept was re-
commended by Kothari Commission, by
Gajendragadkar Committee : it has been
recommended by the University Grants
Commission. Therc are innumerable tea-
chers throughout the length and breadth
of the country including Delhi who feel
that a certain degree of experimentation
should bejpermitted to each of the colleges,
because, after all. academic autonomy
is basically an autonomy of the teacher,
and the researcher and the student, to learn
the research and to conducl research.

Originally in the Ordinance we had pro-
vided for a (ollege Council. But, because
apptehensions were raised, we have now
accepted in the Rajya Sabha an amend-
ment saying thal these will not be called
College Councils, but that these will be
called College Administration Coum ils, to
make it absolutely clear that their furictions
areadministrative functions, That power can
delegated to them by the Executive Council
but not by the Academic Council. Acade-
mic functions can only be advisory functions
but executive functions can be exercised by
them as the authority of the university to
the extent that these are given to them by
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the statutes. In this regard, the Vioe-
* Chancellor has made this statement in
writing. I have given this assurance in
the House that so far at the statutes are
conéerned’ the unverstiy would be willing
to hold discussions with the teacers so that
as a result of these discussions something
which is basically in the interests of the
teachers,—and it is my submission that
this proposal is in the interests of the
-teachers—emerges. The Vice-Chancellor
has further said tha he would not go ahead
with further implementation, and that he
would freezethe situation, hold discussions
and then only act, and this is, as the Vice-
Chancellor has stated, and the House will
observe, an enabling provision so that if
the executive council andthe academic coun-
cil of the university agree, it would be
aocepted.
Section 4 changes the procedure for mak-
ing statutes. Originally, the statutes used
to be made by the exccutive council with
the approval of the court and the approval
of the visitor. But then academic thinking
developedtoa point when it was felt that any
statute-making power should not be vested
n the court where there were so many
non-academics. The non-academics have
aplace in a university, but mainly theirfunc-
tion should be to give advice, tohold con-
sultations, to deliberate on policy matters
und to makecertain recommendations either
to the university bodies or to the Govemn-
‘ment. But this prinicple that the court
should not have the statute-making power
has been accepted by this House in the case
of the Jawaharlal Nehru University;—and
as far as my memory goes,I have checked up
records of the Joint Committee, there wasno
differenceof opinion inthe Joint Committes
on this procedure; then, it hayboen accepted
in the case of Banaras, in the case of Viswa-
tharati and tecently in the case of Aligarh.
R0 infouroutof five universities,the power

of the court to make statutes has been taken.

away. ‘Tt-was only in Delbi University

. AUGUST 30, 1972 . Delhi. University (Amdey BOF 316~

thiat it remained and it was felt that this
"should ‘be-brought -on -pas. ‘Butin ‘the
other House, one hon. Member proposed : .
an amendment, and this was in line with a-

. resolution whichwas passed by the Acade-

mic Councilitself, that inso farall academic
matters are concerned, the executiver coun-
cil may make astatutes or make ot amend
statutes only with the concurrence of the
academic council. The academic council
is a body exclusive of teachers ; they are
not necessarily college teachers ; but as
college teachers themselves agree with me,
it would be wrong to discriminate between
college teachers and university teachers ;
they are all teachers of the uivcrsity, and
they do not have any nominated element ;
let me also make it absolutely clear. There-
fore, the concurrence of the academiccoun-
cil makes it absolutely certain that whatever
measures to amend the statutes are taken
would be in the best academic interests of
the university.

This is all that there is in the Bill, and ]
would commend it to the House. 1 would
take this opportunity of making an appeal
to the hon. Members here that if they
show good will and explain that this measure
in noway and by no stretch of imagina-
tion......

SHRI SAMAR MUKHERIJEE : Why
is he hurrying through with this Bill?

PROF. SNURUL HASAN : Because
the session is coming to anend... goes
against interests of the teachers, then I
am sure that this position will become clear
to the teachers and the situation would
change. =

SHRI SAMAR MUKHERJEE : What
prevents him from postponing this Bill
and holding discussion?

MR. CHAIRMAN : Motion moved:
“That th Bill further to amend the Déthi
‘University Act, 1922, as - passed by

mmhmmm .
tion'”
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This motion as well as resolution arc
now before the House for diseussion to-
gother,

SHRI JAGADISH BHATTACHRYYA
(Ghatal) : At the very outset, I would
like to oppose the very consideration of this
Bill by this House on grounds which 1
consider  legitimate. In the statement
of objects and reasons in the Bill introduced
in the Rajya Sabha, it has been stated...

PROF, §. NURUL HASAN : May 1
1 draw the attention of the hon. member
to the fact that the Rajya Sabha has amend-
ed the Bill considerably? What this House
is now considering is the Bill, as amended
by the Rajya Sabha.

SHRIJAGADISH BHATTACHARYYA:
The statement says :

“After consideration of the recommenda-
tions of the said Committee and the
views of the Vice-Chancellor. .."

It has been stated that this Bill has been

framed according to the recommendations

made by a Committee set up by the Uni-

versity Grants Commission. This Com-

miitee was presided over by the Vice-Chan-

cellor, Delhi University. Now, we do

not find that we have been supplied with
the recommendations or report of the said
Committee. That report is not with us.
When we have not gone through that re-

port, it is not possible for us to judge whe-
ther this Bill introduced here has

been according to the repoit of the said

Committes, becarre in the statement of-
objects and reason < o nly some of the re-
commendations supposed to  have
been given by th- Committee have been
mentioned. But we bave reasons to belive
that there has been divergence of opinion,

and even the Vice-Chancellor, Delhi Uni-
versity, disagreed with the recommenda-

tions of the said Committee.
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Sometime ago, in reply to a statement
made by the hon. Education Minister, the
Vice-Chancellor, Delhi University, issued
a press release, from which I quote ;

“The Minister of Education made two
statement in Parliament during the
last two days concerning the Uni-
versity of Delhi, Of these two
statements, 1 should like to make a
brief comment on the one made by
him in the Rajya Sabha on Thursday
on the circumstances that led Govern-
ment 1o issuc an  Ordinance
about Delhi University. ‘The state-
ment made certain references that
have led to serious misundcrstand-
ing. The Minister's statement re-
fers to a the report of a UGC Commii-
ttee presided over by the Vice-
Chancellor, Delhi University. This
report in its final version conlains
some features which the Vice-Chan-
cellor found unacceptable. The
report was, therefore withdrawn
from circulation at the instance of
the Vice-Chancellor him self*".

So the Chairman of the'Committee insisted
that this report should be withdrawn from
circulation. It is on the strength of that
very report, on the recommendations of
that very Commitiee, whose circulations
has been withdrawn by the Chairman of
that Committee, that this Bill has been
introduced here and we are going to dis-
cuss it

Next he says :

“The Minister’s statement has come at
atime when the issue has become
deeply and explosively controver-
sia. It makes the s tuation still
more difficult because in effect it
attributes  to  the Vice-Chancellor
a position which is virtually opposed
to that actually held by him, As
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one who has taught in Delhi Uni-
versity for over 30 years, T wish to
solve the problems of the University
through direct consultation with my
colleagues. In view of the compli-
cations that have “‘arisen, I hold that
the interests of the University would
be best served if the entire question
of its governance was studied a fresh
by the academic community of
Delhi University itself with a view
to formulating and recommend-
ing changes in the law governing
the working of the University™.

This was the statement issued to the press
by the Vice-Chancellor of the Delhi Uni-
versity.

Even after that, we have information that
the Vice-Chancellor of the Delhi University
has written to the University Grants Com-
mission in connection with this report,—
and we do not know whether it isa fact or
not—and we have the information that
that letter written by the Vice-Chancellor
was destroyed by some officer of the UGC.
In this present context, this Billis going to
be discussed and so it will be better if this

Bill is droppzd at the initial stage, and a
fresh, comprehensive Bill is brought for-
ward after consultation with the entire
academic life of Delhi and clsew here.
Bzsides this, I am constrained to say so me-
thing. The situation has now arisen, be-
cause some 3,500 teachers of the Delhi
University, and all the students and all the
karmacharis have gone on strike, protesting
aziiist the introdaction of this Bill. I do
not know for whose interests this Billis going
to be discussed. ils it for the teachers?
Is it for the students? Is it for the karama-
charis, and if they all protest vehemently
against this Bill, how is it that it is being
discussed here? We cannot say that the
interests of the university, the interests of
education is the monopoly of the Educa-
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tion Ministry only, and that the teachers,
the karamcharis and the students and other
academic bodies in Delthi have nothing to
do with it.

The Minister imposes the Bill on the peo-
ple without consulting them in the face of
their opposition, and still, he pretends to
be a democrat, and I do not thnik that it is
fair for anybody who at least holds the
position that the hon. Minister holds.

Next, I refer to the provision for the re-
presentation of teachers and particularly
students, It was said, and it was demanded
that they should have representation on
the policy-making bodies of the university.
But we find that their demand has been
fully ignored, and not even the teachers
and the students have got any representa-
tions on the policy making body.

Moreover, this Bill has become unde-
mocratic in character, because of the dict-
atorial behaviour of both the Vice-Chan-
cellor of the Delhi University and the hon.
Minister himself, and they have compelled
the teachers and the karamcharis to take
such a stand as they have done for the
first time in the history of this university.
The teachers deserve the thanks of cvery
democratic minded section of the people
for setting up this example by holding up
their democratic rights., This decentra-
lisation in the administration which the
hon, Minister calls administrative decentr-
alisation might have been done, I think,
within the framwork of the existing Act.
We do not know how the existing Act comes
in the way of the sort of administrative
decentralisation that the hon. Minister is
thinking of. It does not come in its way.
The college administration council, it has
been stated, will be for safe-guarding the
interests of the teachers. I  do not think
it will do so. The present governing bodies
of colleges are not delivering the goods.
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They are being rua by some privato trusts
m:ludmz some monoply housu While
“we are all, even the Minister, spcaking of
safeguarding the interest of teachers, some
teachers of Rao Tula Ram College stand
dismissed , 1 do not know what the hon.
Minister is going to do in this respect. Coll-
ege administrative council is meant to give
mote power to the governing bodies com-
prising private trusts including somemono-
poly houses. Some sort of a diarchy will
prevail because we find from the Statement
of objects and reasons, the same duties and
same powers will bo exercised by the Exe-
cutive Council as well as the college ad-
ministrative  councils. Forming these
councils without proper consultations,
without proper thinking 15 not to be cn-
couraged. It was suggested that taking
over of colleges under the Delhi Admims-
tration should have been therc as a first
step ; the Minister should have begun
with this by including colleges under the
Delhi Administration. This is according
to the recommendations of a high-powred
committee set up by the Vice Chancelior
on March I, 1972 but that has not been
done. It is a lame excuse that the college
council is necessary as teachrers have no
representation on the executive council.
The present Academic Council is not a body
exclusively of teachers. The definition of
teacher in the Act is “Teacher of a Uni-
versity means & person appointed or re-
cognised by the University for the purposc
of imparting instruction in the university
or in any other college.” In the Council
we find the Vice Chancellor, the pro Vice-
Chancellor, the Registrar and the Minister
himself, How can they be termed as teachers
according to this definition? The Mims-
terg should take steps for repealing this
Ordinance and withdraw this Bill and the
University should be asked to repeal the
statutes which they have framed under
this Ordipance, Heavens will not fall if
the work of decentralisation is deferred for
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a few months. Let a comprehensive Bill
be brought before Parliament after prcrer
consideration,. That is the only
democractic course for any Government
having any democratic pretensions.
Like the Aligarh Muslim University Act
itis also going to be steam-rollered through
this House showing complete disregard of
the wishes of teachers, students and kaima-
charis while the consist demand of Delhi
education Act is being ignored.
Therefore, 1 strongly feel that this Bill
has a sinister design behind 1t and so it

deserves to be demped in the waste-paper
basket.
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SHRI € K CHANDRAPPAN (Telli-
cherry) : Sir, at the very outset letme make
certain positions very clear. The position
of my party regarding, the Ordinance was
made very clear in the other Houss. We
are totally opposed to it. We quite appre-
ciate thpt in the Bill introduced here there
are certain changes. But it is the cruse of
our educational system that those who are
in power and authority always try to bring
about reforms piecemeal. I may be ex-
cused for saying that the reforms visualized
by ntroducing this Bill are also piecemeal.
1 would have gladly welcomed a Bill if it
had been introduced here, in this House,
for the comprehensive reform of the Dethi
University administration. But I am sorry
to say that this is not of that type.

Then, even afler hearing the speech made
by the Minister, I am not so much convinced
of all that he has tried to say or the friend
from the other side has sleo tried (o say.
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[Stri C, K. Chandrappan)

Today, when we are discussing this Hill,
it should be remembered that the teachers
of the Delhi University are oo strike. The
students are also supporting the teachers
who are on stiike. It 15 also a fact that
the karamcharis of the Delln University are
also opposed to this Bill. 1 wonder for,
whom then the Bill brings benefit if it is not
for the students, 1f 1t 15 not for the teachers
if it is not for the Kavamcharss. 1 unders-
stand, the Government will have the satis-
faction that they tried to introduce a Bill.
That 15 the situation with regard to ths
Bill.

Now, the Mimster, while moving the Bill
said that the college councils which were
very much opposed by the entire teaching
cédmmunity, the students and the karam-
chariy of the Delhn Umversity, have been
changed into college administrative coun-
cils. 1 would hke to know whether this
change has also satwfied the people con-
cerned who are today in  the thick of an

* agitation i the Delhi Unwversity.

1 will not agree with my firend who tried
to say that 1t 15 all politically-motivated.
You can always say that. But it 1s not all
politicatly-motivated agitation which 1s tak-
ing place n the Dellu University. Look
at it that there may be excesses ; their de-
mands may be extreme You can say
that . As a matter of fact, the agitation
is a part of the bigger movement inthe coun-
try for the demacratisation of our cducation.
That is a fact which we all have 1o reckon
with.

While speakingon this Ball and also while
speaking about the Algarh Muslim Uni-
versity Bill, from ibe Govroement side, 1t
was said that all the proposals that they
are making are based on the recommenda-
tions of the Gajpendragadkar Commussion
on the governance of the University, as if
that is the ultimate word, the last word,
aﬂwt education and the governance of the
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University, We cannot accopt that position.
It is rather regrettable to say that the Gajen-
dragadkar Commission’s Report was newver
plaged before the House for a discussion.
It was referred on many occasions but
never a comprehensive, threadbare dis-
cusston was allowed in this House.

PROF. 8. NURUL HASAN : The
report was placed on the Table of the House,
I do not remember the hon. Member putting
forward any motion for its consideration.

SHRI C. K. CHANDRAPPAN : The
Report was placed on the Table of the House.
I do not deny that When your prede-
cessor was the Education Mimister, Shri
Sidhartha Shankar Ray who s now the
Chief Minister of West Bengal, he proposed
a Motion for the discussion of the U.G.C.
Report along with the Gajendragadkar
Commussion’s Report last year. To our
suiprise, we were given a shp saying that
discussion was dropped. That 1s regarding
the Gajendragadkar Commission's Re-
port. ,

17 hrs.

Now, when you say that this is the
biblical truth, we cannot accept t.

What about the powers of the court which
he s visualising ! What about the powers of
the executive council which he 1s visualising
on the basis of which you are now propos-
ing amendments 1o various University Acts.
Of course, he says, itis a deliterative body.
They are trying to make it a deliberative
body. But a deliberative body does not
mean a totally powerless body—only to
have a useless deliberation on everything
under the Sun, It must have some powers.
On the basis of the Gajendragadkar Com-
missions’s report these  reforms arc
being introduced which are undermining
thé powers vested on the university Sourt.
What the students, teachers and karamcharys
wm the Delhi University wanted was—and
even today what they demand is—a demo-
cratic court where adequate represontations
to the teachers, students and karaméhar!
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arp there 50 that the academi= community of
the Dethi University will have a say on
owtters regarding education. That is the
thing basically which is denied. Evenm when
you give nomimal representation to teachers
and students—and karamcharis you often
exclude from those bodies—they are only
going to participate in the delibera-
tion ; it isnot a decision making body.
May be, Gajendragadkar Commission had
its reason, but it is not the reason to con-
vince every body who is concerned about
education. | am noi an educationist, not
1 am a teacher, but I tryto understand the
problems of education,

Then I come to the College Council which
is now called College Administrative Coun-
cil. T can understnad, 1 can rather appre-
ciate, the position taken by the Minister
that a certain amount of power which was
visualised in the original Ordinance is not
given today to the Administrative Council.
But he should realise that that is also not
to the satisfaction of tho teachers, students
and Aaramcharis of the Dclhi University,
They can always asay that they cannot
satisfy every body When you bring about
such reforms which will have far-reaching
consequences, at least do not rush through
like this. 1t is nota very good practise in
democracy. All the reform measures in
cducation came to this Housc on the last
days of Parliament, and then the argument
would come, ‘There is no time' the Chair
would ring the bell and we would be asked
to keep guiet and you would get the Bill
adopted because you have got a wonder-
ful majority in the House. But that does
not justify everything. So, what I suggest
is this. You have yourselfl accepted that
youarevulnerable when serious discussions
take place. In the Rajya Sabha you accopl~
ed amondment. That shows that there is
again nead for amendments. Why not
refer the Bill 194 Select Committes of both
Houses? If you refer the Bill to a Select
Committee of both Houses, then all con-
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cerned people will have a chance to express
their views about the Bill, the Minister will
have time to think about ft, and we will
have time again to discuss and take a wise
decision about it.

With all respect I would tell the hon.
Minister that I was not satisfied when he
said that the teachers of the Delhi Uni-
versity, in spite of his asking,did not give
representations to him—memorandum or
their suggestions to him. Why not give
chance 1n the normal fashion? Heavens
will not fall down if we do not accept this
Bill by tomorrow. (Imterruption) It has
not fallen and that is why it will not
fall tomorrow also, You may refer the
Bill to a Select Committee of both Houses
and if you, by that way, show respect and
regard to the teaching community, the
students and Aaramcharis of the Delbi
University, it will only add glory to that
side.

With these words, I conclude.
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SHRI SAMAR GUHA * So many prrofessors
are 1n the street You have not mentioned
the same [ belong to that profession and
1 sirongly protest This 15 a slur cast on
the highest intelhgentsia of our country

MR CHAIRMAN Order, Order This
will pot be recorded
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w fors fear ) qufew qufen o oy
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SHRI SAMAR GUHA : On a point
of submission. I do not know whether
the hon. iady Member is understanding the
implications of what she is saying. She is
implicating almost hundreds of teachers
who belong to the post— graduate and upder -
graduate teaching departments by saying
that are being made the tools of some party.
She does not understand the implications
of what she is saying. ...

MR. CHAIRMAN: The hon. Member
will get an opportunity to speak, and he
can refute whatever she is saying, when his
turn comes.

ot wwe wmpr: (v S i)
writy awEar oW fmd Wt e vy
g afrocegeg v wma@ b
ave THo THo WY TW IMMY war off
&1 oy wem @ W o {0 T e

MR. CHAIRMAN : Nothing that he
says will go oir record. He cannot just go
up and begina speech, without my permis-
sion.



SHRT SAMAR GUHA : ** .

R gt : @ W § T
W I e oA & fe 8o
W ¥ f fow aw ¥ v S an
e o AW T o fifew € § i fem
wg ¥ girefedt dwd ¥ osm dey Wy
wifrr ® ) Fayafed og & fr
Wt ® W FE N s wEw g
mmﬂmm ¥
o § s A @A fem ¥ faws §,
A qyvw & e § afe o
e ¥ o @, & i xAd wewT ®
qy @ or g I Ad g gAfed S
WY ATE § GAWTET WAT WiEd WY s
wrr anfad fr fem oy & o faw & O
# G oAm oaw b o & W wEiR ww
dord o B X ag ot wmer A g owdt
R daeg A g & 6 eg wemw W@
8 gvf e wmdt § feoqR oo
W I N U gfew @ & fe & asi
¥ oy WU wEeT AT gR 9w
frer & ¥ wfifedt et § fe of foredd
wriger 9@ fr@ o & #¥ wix 9y fe
T wT AW TR BEAN L1 WL IR
v ag ¥ fourm w1 wrTer @A W
A wenoE] &1 A A% ¥ qRWeW g,
g1 o foemwm &)

SHRI G. VISWANATHAN (Wandi-
wash): When we are discussing the Delhi
University (Amendment )Bill, it is unfor-
tunate that one of the best universitties in
the country remains closed. About 4,000
teachers of Delhi- University are on strike
apd another 4,000 non-teaching staff
htve also joined them.

-SHRI S. M. BANERJEE : (Kenpur) :
And tbp l’_'m;tdenl also.

\SHRI G. VISWANATHAN : It is a
wuﬁorr nnnrnmg ﬂu future of a l:kh

* Not rworded
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of students. Government have now: .come
with a Bill. Government. have bungled ‘in
regard to many univetsities before. I
do not want them to bungle in Delhi Um—
versities also.

AN HON, MEMBER: How can they
help bungling?

SHRI G. VISWANATHAN : This Bill
has gone through the Rajya Sabha. I
am glad the Minister accepted certain sug-
gestions which have improved ‘the il
1 hope he will accept a few more here and
make the Bill acceptahle to all concerned
in the University.

When T went through the statement of
objects and reasons, 1 was surprised to find
that it contains nothing but DMK philo-
sophy, namly, autonomy and decontrali-
sation. 1am glad at least some institutions
accept the DMK principle. There are
genuine apprehensions among the treachers
of Delhi University. They think that the
constitution of college administrative coun-
cils will lead to delinking the colleges from
the University and teachers will be divided
according to a two-tier system ; one
will be clevaied to the university level and
the other will be assigned to the autonomous
colleges. They think this will be discri—
mination. 1am glad to hear from the Minis-
ter that these things will not happen after
the Bill is passed. But 1 want to know
from him why wso far Government have
not taken any sieps to meet the teaching
stafl and the non-teaching staff and come
to a seitlement. Government think . they
have taken a stand on which they want to
stand as a matter of false prestige. ¥ would
tell Prof. Hasan that it is not too- late.
He can still. make am. approach, meet the
teachers and con. © to.a scttlernent

Alrcady.a suggestion, hes becn mﬂthnt
tbl Blll can be sent to & Joint Cornmiuee
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If this iv not acceptable, I will make an
alteraate suggestion. The session has boen
oxtended by a day. We have two more
days, ‘We can postpone consideration of
the Bill today. We will have two days for
consultation with the Vice-Chancellor,
teachers and Aaramchqris. Government can
come to a settiement acceptable to all sides.
If Government want to have this Bill passed
this session, we can still do so on 2nd Sept*
ember. 1 think Government should accept
this suggestion . They should not buagle
. Delhi University also. We saw the
Government bungled in Aligarh Muslim

University. We wanted the Bill
to gy to a S:lect Committec Govern-
ment did not agrce. Result’ Wo saw

demonstrations everywhere throughoat UP.
Finally. there were police firings and 25
people died. We should not play into
the hands of unruly and ansocial clements
in Delhi - We sew what happened in Shah-
dara. A small incident Aared up into a
kig demonstration and disorder. Let us
not bungle agan in Dethi.  Let the Minister
aceept the suggestion Lo postpone the Bill
for two days and after coming to a settlement
with the teachers, we can pass this Bill on
2nd September.

MR. CHAIRMAN : Shr Piloo Mody -~

not rising. Your name is sent. [ do not
know. (Interruptions) Shii Samar
Guh1.

SHR1 SAMAR GUHA (Contai) :

Mr., Chairman, Sir, if T had the mind to
play muschief on the ruling party, perhaps
I wouald have hailed wholcheartedly the
speeches made by the represcntatives elected
by the people—perhaps the intelligentsia
is also included in the people— to the per-
verse speeches made by the MPs for Dethi.
These speeches are nothing but politically
motivated, as I said, in a perverse way,
and they will affoct them. They should
understand what they say. The whole
of their speeches, by their speeches, they
have alienated the intelligentsia from them
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and they have isolated themselves from the
intelligentsia. They have deéclared on the
floor of this House that in Dethi, all the
universily teachers, the college teachers—
their aumber will be about 4,000—and also
the students who follow them, none of them
have any faith in them and they are comple-
tely isolated from the intelligentsia of Dethi.
the teaching profession of Delhi, the stadent
comununity of Delhi  That is exactly what
they werc saying on the floor of this House

1 shall use & strong word; in a vulgar way.
they were attacking the teaching professicn,
as 1f 4,000 tcachers of the Delhi University
and the Delhi colieges have become tonls
in the hands of the Jan Sangh. If 1 thought
that these teachers, these professors are
playcd upon politically by any political
party, be it Jan Sangh or eny other party,
as onc b:longing to the teaching profession,
1 would have refused to say anything .o
their favour or in their defence.

I have had opportunities of meeting many
of the teachers. I did nol ask whether
anv of them belonged to any political
party or whether they have any political
backing. | did not discuss any thing of
their political affilation with this party
or that party, but most of the teachers,
I found, have no political affiliation.

SHRI PILOO MODY: (Goaharu) There
arc Swautantra,

SHRI SAMAR GUHA : Tt is extra-
ordinarily wvulgar  attnbute  political
motives to the teachers, thar they have
launched this agitation to sabotage higher
cducation, to sabotupe post-graduate edu-
cation. [ cannot believe that one elected
Membcer from Delhi can dare to attribute
such motive, this valgar motive, to the
highest community of intelligentsia, the
teaching profession.

1 am really surprised to find one thing.
Prof. Nurul Hasan is of course 8 well inten-
tioned man; a very good man he is, I fran-
kly say that T feel hasitant to triticise and
attack him but I do not know what bas hap-
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[Shri Samar Guha]
pened to his wisdom. Why are you so keen
Prof. Hasan being a teacher, being in their
profession, belonging to that community
and having enjoyed a long period in
that community—now you are a Member
of the Government why are you trying to
ride roughshod on the intellicentsia, on
the teachers, on their emotion, and their
santiment ?

I also see a rare phenomenon of absolute
unity of all the teachers of all the colleges
and of the university. Such a phenomenon
in the intelligentsia is not always, I should

say, common.

It is a characteristic of the intelligentsia;
two intellectuals cannot see eye to eye and
they will argue and differ and create so
many groups among themselves.

MR. CHAIRMAN : Order, order, now
it is 5.30. We have to take up half
an hour discassion., The Mover had
written that it should be postponed; he
does not want it to be taken up today.
I want to take the sense of the House whether
we can continue with the subject that
we are now discassing.

‘SHRI G.

Sir.

VISWANATHAN : No,

MR. CHAIRMAN : when he has given
in writing, it means that it will lapse.

SHRI G. VISWANATHAN
are four other names.

: There

MR. CHAIRMAN : That is for putting
questions. Now we can continue. Prof.
Samar Guha.

SHRI R. V. BADE : On a point of order,
The Order paper says : “.....as soon as
the preceding items of business are disposed
of.” At 5.30 half an hour discussion
has to be taken up.

MR, CHAIRMAN
drawn it,

: But he has with-
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PROF. MADHU DANDAVATE :
(Rajapur) Is .t to facilitate the bonus
discussion that he haswithdrawn ?

SHRI G. VISWANATHAN Ac-
cording to the Order Paper, the half an hour
discussion should be taken up at 5.30 or
as soon as the preceding items of business
are disposed of whichever is earlier.

. MR. CHAIRMAN : That discussion
is still continuing. It was the demand of
the hon. Member that at that time it shouid
be taken up. So, it was mentioned in the
agenda ¢, .. .whicheveris eariler”, But that
business is not finished. On the other
hand the Mover of the half an hour
discussion has withdrawn it; it  lapses..
(Interruptions) Yesterday also we discussed
in similar way; discussion under 193 was
taken up later on.

SHRI SHYAMNANDAN MISHRA:
(Begusarai) Sir, T rise on a point of order.

SHRI R.D. BHANDARE : (Bombay
Central) I draw your attention to the Order
Paper. About the discussion under Rule
193, it says :

“Jlo be taken up at 6 PM or as soon
as the preceding items of business are
disposed of, whichever is earlier,...... ¥

So, it is “preceding items’” not “preceding
item™. The preceding item is continuing
and let it continue.

SHRI SHYAMNANDAN MISHRA
There is a particular sequence in the agenda
and that has to be maintained. There
was half-an-hour  discussion preceding
the discussion under rule 193. That has
not come off. Now how is the sequence
going to be maintained ? Had the member
been present here, this would have gone
according to the schedule, or as we have
been seeing now a days that many arbitrary
developments take place, probably that
would have been pushed aside. We have
always been submitting to the Chair that
we should strictly adhere to the schedule,
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Is it your pleasure to say that at 6.0° clock
this discussion would be interrupted and
the discussion under Rule 193 would start ?

SHRI S.M. BANERIJEE : The half-hour
discussion is not taking place. So far as
discussion under Rule 193 is concerned,
I have got it after arguing in the Business
Advisory Committee, 1 do not want
it to be postponed to the 1st because | have
got the List of Business for the last with
me here. It says, half-hour discussion and
on the next page it says, Discussion under
Rule 176 to be initiated by Skri Bhupesh
Gupta and some Rajyva Sabha members.
So, on the ist after 5.30, Shri Bhupesh
Gupta is poing to address this House.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT

(SHRI RAJ BAHADUR) : It might
be a misprint.  Sir sofaras the discussion
under rule 193 is concerned, as rightly
pointed out by Mr Bhandare, it is to be
laken up as soon as the preceding items
are disposed of. If the discussion on Delh
University Bill had been finished and this
item had been disposed of, we should have
certainly taken up the discussion under
Rule 193. But the preceding item is still
on the anvil of the House. Regarding the
sequence, if at all the sequence is that the
carlier matter has got to be disposed of
first and not the later matter. But T will
accommodate them. Let the discussion
under item Rule 193 start immediately
and go on for one hour. These 10 minutes
which have been taken it in the miscellaneous
discussion may be taken out. After one
hour, we will again resume discussion on
the Delhi University Bill and continue till
7 oclnck, because we have decided to sit
till 7 o'clock. Sequence means first come
first served. The first item is the Delhi
University Bill and not the discussion under
Rules 1934,

There is no carthly reason why we
should disturb the sequence. The
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that the Delhi
should be disposed of

sequence demands
University Rill
first.

SHRI R. D. BHANDARE : As you
have rightly suggested and put it to the
House, the discussion on the Dethi Uni-
versity (Amendment) Bill should be
continued.

SHRI PILOO MODY The sugges-
tions that have been made are not quite
accurate. As 5.30 p.m. you in your good
sense asked Shri Guha to sit down and
said “how the 5.30 discussion™. That
means the discussion on the Delhi Uni-
versity (Amendment) Bill has come to
a conclusion for the day. You had called
the next item on the agenda, which 15
the half an hour discussion. Now, it
so happens that the Congress Party
has  succeeded in browbeating one
of its members to withdraw the half an
hour discussion in order to save half an
hour for legislative business...... (énterru-
ptions?. They want to utihze that half
an hour for the consideration of this some-
what fishy Bill . Sir, I do not think you
should pay countenance to what they
are saying. The rules arc very clear. The
half an hour discussion starts at 5.30 p.m.
The concerned Member dicides not to
press the discussion. So, the pext item
may be taken up.

SHRI SAMAR GUHA : Sir,ona
point of submission. You will recollect
that when I was continuing my speech you
asked me to resume my seat. You also
said in your wisdom that the half an our
discussion would be taken up. That
means immediately item No. 26 is taken
up.

MR CHAIRMAN :
making any new point.

You are not

SHRI SAMAR GUHA : So, item
No.26 should be taken as the busipess of
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the House Then it 1s disposed of What
does disposal mean ” A maiter can
be disposed of with or without discussion
Item No 26 i1sdmposed of (interr-
ptions?

MR CHAIRMAN Since so manv
hon Members are standing up and spea
lang  nothing wall go on record If any
member speaks without my permission
t will not go on record ? (anteiru-
ptiuns) T Awcording  to the Rules, if the
member 1s making a nww point then only
he wan be accommodated Otherwise not

SHRL K D MALAVIYA AsIunder
stand 1t, the points made by the Minister
of Parhamentarv Affairs were very relevant
He made a cerlamn offer and, unfortunately
the Opposition Members are not willing
1o actept the offTer

SOME HON MEMBFRS We accep
ted 1t

SHRI K D MALAVIYA (Dowarn-
aganj) They have conditionallv accep-
ted 1t Because the differences are irresolv-

able there can be no agieement I proposc
that the Chair take a final deusion mn the
matter  (lnteiruptions)

MR CHAIRMAN 1 will not allow
anything more now My decision 1~ thie
At $30 PM 1 said there was 1 tlalf
an-Hour  discussion but the guntleman
concerned had withdrawn 1t That 15 on
the record That 1s what I said spucifically
al the same time I also said that the sub-
ct which we are discussing that 15 the
Delht Umiversity Bill wall continue

SHRI SHYAMNANDAN MISHRA
How can 1t be ? (lnterruptions)

MR CHAIRMAN Order order,
pleas. take your seat

Now, 1 do not agree either with the
Minister of Parhamentary Affairs or  with
the Mombers on this side This rtem,
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that 13, the Delhi Umniversity Bill will con-
tinue upto 6 O'clock At 6 O'dlech.
we will take up the other discussion which
15 on the List of Busmess The Delln
University  Ball will be taken up on some
other day when it comes on the agenda
Mr Samar Guha to continue his speech
(Interruprions)

SHRI SA SHAMIM  What happend
to the offer made by the Mimster of Parha-
mentary Affairs and accepted by us ?

SHRI G VISWANATHAN He
made an offer There was an offer from
the Treasury Benches and we accepted
it What about that ? (Inteiruphions)

MR CHAIRMAN Order, pleas
You have taken 20 minutes for nothng
Mr Samar Guha to continue his speech
(Interiuptions )

M e eeTm  (Far)  FEE
Lt
wwfa s o ET  AEHAG

qgeg ®F ¢ F AT [T 97 AE SwE
st pwvw W veAm  **

WY WE A AT ot 0 oW @ oF
ST 1T AT T [EAT 7

weafa wgrey S A

S OpER WX WeAm AR AW
ar g awmfT WToAE A wWe g
¥ a@ s A gEm owwE )

wWaf " uM gEE B 9
#frr) gew W feew T Wfwd)

St geW W weAT™ h v IR W
wt ¥ W oW f) WY R g

wwrtn o T gER

Agenwreerm W oh g ?

Not recorded .
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swfa wgen: 72 wTAAT @ P T
gl

stpw e weur:
Al

wawafy wftea ¢ At @ET 0z (sgqur)

Hon. Member, Shri Hukam Chand
Kachwai is not allowing the Houseto
function. He shold be named.
(Interrupcions), He is not allowing
the House to function, The non, members
are sitting tght, They are not asking
hun that he should allow the House to
function.

AN HON. MEMBER : Please allow
him to say, Sir,.
421 .8.8./72—12.

aw X &
iy
AL

wn 47 g o
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MR. CHAIRMAN : That matter
is finished. I have called Mr. Samar
Guha.

SHRI JAGDISH BHATTACHARYYA:
On & point of order. We were given
to understand that his speech had been
finished; the item was over......

MR. CHAIRMAN : Please sit down.
There is no point of order. Mr. Samar
Guha may continue his speech. 'We must
carry on the businsess of the House serious-
ly; otherwise, we would be laughed at
by the public. MR. Samar Gubha.

g wwwoww @ WA R g
gt & amge w7 g

SHRI SAMAR GUHA : 1 think,
you will takc pity on me. Before I could
continue my speech three or four minutes,
there was din in the House. Naturally
Sir, now 1  have almost forgotten what
I was speaking. I do not want to go into
politics; I have no political motives at
all; | want to go into the matler scriously
and want to make some contribution , in
resolving the problem that has arisen
Therefore, T would request you to begin
the discussion under rule 193 and allow
me to speak the next day so that I can
speak calmly.

MR. CHAIRMAN :
(Interruptions)

No, please.

SHRI SAMAR GUHA : Amidst all
these interruptions, can I speak anything
Sir. ?

MR. CHAIRMAN : If you do not
finish, then you will continue. But 1
cannot ask you to continue when you
are not spsaking and then therc is still time
...... (Interruptions).

SHRI R. D. BHANDARE : You can
call other persons if he is not prepared
to speak.
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SHRI SAMAR GUHA : No Sir, 1
can continue for hours. If they want
to hear me, I will make the speech.

What is the miracle, what is' the magic
wand—I want to know, from Prof. Nurul
Hasan—that has brought so many thou-
sands of teachers in one solid phalanx,
in one confederation ? Is it possible,
particularly  among the intelligentsia 7
1 have said two intellectuals do not meet
together. When two intellectuals meet,
there will be a third point in their arguments.
Therefore, 1 only want to draw your atten-
tion that as I used the word—without
trying to ride rough-shod over the senti-
ments and in:elligence and judgment of the
profession of education, you should go
deeply into the causes .as to ascertain why
they have combined. Why 7?7 They are
unjted ? There are certain basic
reasons. There are certain basic motives
behind that. That motive, some people
simply attributed it to some sabotage,
some, 1 should say to conspiracy, enginee-
red by the Jana Sengh or some other
political Party. 1 should say, so much
credit should not be given either to the
Jana Sangh or the RSS or to any other
political Party. That way you will be
undermining the intelligence and the Judg-
ment of the four thousand teachers of
the Delhi University. ...

MR. CHAIRMAN : Youmay continue
the next day. Now we are taking up the
discussion under Rule 193.

{Surt R. D. BHANDARE in the Chair]

1758 hrs,

DISCUSSION RE : PAYMENT OF
BONUS TO WORKERS

MR. CHAIRMAN Mr. Banerjee.

SHRI S. M. BANERJEE (Kanpur) :
I would like to initiate a discussion on
- the payment of bonus, particalarly, raising
_ the quantum of bonus paid to the workers
from 4% to 8.33%.
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1 am happy that Mr. Khadilkar-is here
and 1 remember how the workers felt happy
when Khadilkar formuja was announced
and I was seriously thinking whether the
Government should take a decision * them-
selves without referring this matter to
the committee and raise the minimum
quantum of bonus from 4% to 8.33%,
and also remove the ceiling of 20%. So,
the question of raising the minimum
bonus from 49 to B.33% is agitating
the minds of all sorts of workers, whether
in the public or the private scctors and I
am confident that there is going to be a
wave of strike before the Puja holidays
if no decision is taken by the Government
to raise the quantum of bonus. The
hon. Minister is aware that there had been
strikes in Bombay recently and their main
demand was that the quantum of bonus
should be raised to 8.33%. Even in
to-day's newspapers you will find that
the textile workers of Bombay have taken
a decision that over two lakhs of workers
in the Bombay textile mills will go on a
strike on 2nd September to press their
demand for & minimum bonus of 8.33%.

18 hrs,

MR. CHAIRMAN 1 may bring to
the notice of the House that only one hour
has been allotted for this discussion. We
must conclude this discusion at 7
O'clock. Those who want to take part in
the debate may kindly remember this time
factor. The hon. Minister has to reply

to the debate. This will be closed exactly
at 7 O'clock. Mr. Banerjee, please
continue,

SHRI S. M. BANERJEE : As I was

saying, the textile workers of Bombay have
taken a decision to go on strike. The
textile workers of Kanpur who went in
token strike in July, 1972 have also taken
a decision to go in for an indefinite strike
if this question of minimum bonus is not
settied. The Khadilkar formula caught the
imagination of the workers only because



